Uniom of India & others ...:..

F63 3676 2 63002

Hom 'ble S. Zaheer Hasam, V.C.
Hom'ble D.S. Misra, A.M. 5

(Delivered by Hom. S. Zaheer Hﬁsanlﬁﬁ?

This is an applicatiom umder Sectionm l@tﬁfﬁi;
the Admimistrative Tribumals Act X111l of 1985 fox
quashing the motice dated 28.1,1987, The applicamt igfﬁél
said to have been appoimrted as M.R.C.L. im the Diasliifim
Loco Shed, Central Railways, Jhamsi, but they were
takimg the work of Truck Driver from him, Us 28, 1.193?

the applicamt received a motice imtimatimg that his

services would be termimated after expiry of 15 day&wﬁ*{

from the date of receipt of the motice om the grﬂunﬁ
that he obtaimed appoimtment with the help of fargﬁd
card., Accordimg to the applicamt the arder of te:

is illegal.

2. The respomdents issued x motice &antf

stating that his service card was founmd farggﬁ




uxplanatlon and other evidence tﬁtg? d
Py the competent authority givimg reasoms

of service in a speaking order. These guid

based om primciples of matural justiat. Fr&ﬁ:1

-

it appears that the rules of matural justiﬂt,iﬁ

the cuidelines dated 13.12.1986 were viclated.

3-

cases decided by this Pench recently amd the rias&ns

given thereim meed not be detailed here. Simce the

guidelines dated 13.12.1986 and the primciples of ”
natural justice were viclated, so the impugned order af
terminatiom is quashed. The competent authority will

at liberty to proceed agaimst the applicant accﬂrdilg 

law, Parties will bear their own costs,

Igfgji;;%;#ifigd? gw“”‘#ﬁ%

Member (A). Vice-Chairmin*'lf :

Dated: February 26, 1988,
PG,



